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' NOTIFICATION

lst June, 2017/No. 7932lleg.H2 /20 17 llaw.
Dated, Thi ruvananthspuram, lSth ldavam, I192/

The following Ordinance promulgated by the Govemor of Kerala on
the lst day of June, 2017 is hereby published for general information.

By order of the Govemor,

B. G. Hernounmu,
Law Secretary.
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ORDINANCE No. 8 OF 2017

THE KERALA CO.OPEMiNVE SOCIETIES
(AMENDMENT) ORDINANCE, 2OI7

Promulgated by the Govemor of Kerala in the Sixtl cighth Year of

. 
the Republic of India.

AN

ORDINANCE

further to amend the Kerala Co-operative Societies Act, 1969.

' Preumble.-WHEREAs, the Kerala Co-operative Societies
(Amendment) Ordinalce, 2017 (4 of 2017) was ptomulgated by the

Governor of Kerala on the l0th day of April, 2017;

ANo WHIREAS, a Bill to rcplace 0re said ffiinance by an dct of the

State Legislature could not be introdubed in, and pass€d by, the
Leglslative Assembly of the State of Kerala during its session which
commenoed on the 25th day of April, 2Ol7 and ended on the 25th &y
of May, 2017;

ANo WHsRE^1 urder sub-clause (a) of clausc (2) of Article 213 of
the Constitution of lndia, the Kirala Co-operative Societies
(Am€rdment) Odinance, 2017 (4 of 2Ol7) will cease to op€mre on fte
5th day ofJune,2017;

Aro Wusne.ls, difficulties will arise if the provisions sf the said

Ordinance ae not kept alive;

ANo Wxenes, the Legislative Assembly of the State of Kerala is
not in sasion and the Governor of Kerala is satisfid drat circurnsances
odst which rerder it nwry for him to take immediate actiorU
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Nriw, THunrrotr, in exercise of the powers confened by clause (1)
of Artiule 213 of the Constitution ol India, the Governor of Kerala is
pleased to promulgstc the following Ordinance:-

f . Slrorr fi e dad cuminenceient.-( t ) This Ordinance may be
called the Kerala Co-operative Sociaies (Amendmcnt) Ordinance, 2017.

(2) tt shall be dcemed ro have come inro forpe on the lOth dav
of April, 2017.

2. Act 2t oJ' 1969 to be remporurily amehtled.-Duing the period
of op€ration of this Ordinance, th€ Kerals Co-op€rative Societies Act,
l96t (21 of l!69) (haeinaffer rcfcrred o as rhe principal Act) qhall have
eflbct subject to the amcndnenrs spccified in scctions 3 to 10.

3. Ameidment of section 2.-In section 2 of the principal Act, for
clause (ia), the following clause shall be substitnt6d, namely:-

"(ia) "District Co-operativc Bank" means a Central Society, the
principal object of which is to raise funds to be lent to its nrembers and
individuals having jurisdioion over one rcvenue district and having as its
menbers only primary agricultural. crcdit societies and urban coopcratirre
banks:".

4. Omission of section .161.-Section lbe of the principal Act
shall be omined.

5. Amendment of section 18.-[n section 18 of the principal Act, to
sub-section (!); after the s€cond proviso, the following proviso shatl be
added namely:-

'?rovided also tht a District Co-operative Bank may adrnit any co-
operative society registered under the provisions of this Act other than
Prinrary Agricultrtral Ciedit Socieries and Urban Co-operative Bank
functioning within its arca of operation as nominal op associate mcnrbers.",

6. Omission of section .f 9.{.-Scction l9A of th€ principal Act
shall be omitted.



7. Amendment of section 28.-In section 28 of the principal Act,-

. (i) in sub-section (l), the third proviso shall be omiued;

(ii) in sub-section (lH), for the words "at least one" the words
*at least two" shall be substituted;

(iii) sub-soction (lI), shall be omitted.

8. Amendment o.f section 28 AB.-b section 28 AB of the principal

Act, after sub-clause (2), the following sub-clause shall be inserted,

namely:-

"(3) No member of a society shall be eligible to hold office as its

PresideDt or Vice-Prbsi&nt for more than two consecutive terns:

Provided that the provisions contaitr€d in sub-section (3) shall not

apply to the Pr€sident or Vice-Presideht of the societies holding office as

such on the date of commencement of this Ordinance, till the completion

of their present tenn.".

9. Amendment of section -t2.-In s€ction 32 of the principal Act' in

sub-section (l), after ine tnira proviso, the existing Explanation shall be

numbered as Explanation 11 and before the Explanatio'n '11 as so

numbered, the following Explanation shall be t$erte{ namely:-

"Explanation I:-For the purposes of this proviso, financial

assistance inpludes any financial assistance from Kerala Co-operative

Development and Welfare Fund Board, Deposit Guarantee Scheme

inplemented by the Kerala State Co-operative Deposit Guarantee Fund

Boaid, Risk Fund Scheme implemeDted ' by the Kerala Co-operative

Development and Welfare Fund Board, NABARD, National Co-operative

Development Corporation and any other frnancial institution under the

control of the State or Central Government and also any financial

' assistance guaranteed, by the said institutions"'.
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' 10. Special Provision in respecr o.l' the exisring District
C01)parutive Banks.-(l) Notwithstanding anything contained in the
principal Act, or in any judgment, decree or order of any court, tribunal or
othei authoriry on the commencement of the Kerala Co-operative Societies
(Anendment), Ordinance, 2Ot7 (4 of 20t7),-

(a) the members of a District Co-operative Bank other than
Primary Agricultural Credit Societies. and Urban Co-operative Banks as
on the date of commencement of this Ordinance shall become nominal or
associate members of such District Co-operative Banks at such
comrnencement;

' (b) the committees in offrce of the District Co-operative Bank
at such commencement shall cease to exist and the Registrar shall be
comFtent to appoint a new committee or one or more administrator or
administrators, who need not be members of the society, to manage the
affairs of the Bank for a period not exceeaing six rnonths, as may be
specified in the order, which period may, at the discretion of the Registrar,
be extended from time to time, so however, that the aggregate period
does not exceed one year.

(2) The committee or rhe administrator or the administrators
appointed under sub-section (l) shall, subject to the control of the {egistrai
and to such instructions as he may from time to time give, have power to
exer,cise the powers and perform the functions of the committee or of any
ofticer of the society and take such action as may be required in the
interest of the society.

(3) The committees or administrator or administrators shall.
befbre rhe expiry of its or his or their term of office, arrange for the
constitution of a new committee in accordance with the provisions
contained in the principal Act and the bye-laws of the Bank.
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11. Repeal und saving.-\l) The Kerala Co-operative Societies

(Amendment) Ordinance, 2017. {4 ol 2017\ is hereby repealed.'

(2) Notwithstandirrg such repeal, nnytlring done or any action lakerr

under the principal Act as atr:ended by the barrl Ordinance shall lre
deerned to have been done or taken under the principal Act as amended

bv this Ordinance.

P. SATHASIV)\N,I,

OQYEI?r\t)R
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